IN THE ConTRAL AN INISTRATIVE TRIBUNAL
p INCIPAL BLNCH
NZW DELHI

J.A. 1331/1934 Dated 13-12-1995

Hon'ble Shri NeveKrishnan, Acting Chairman

Han'ble Smt.Lakshmi gyaminathan, Member {3}

shri Daljit Singh

son of Shri Gurdayal 5ingh,
R/o H=17,PS Rajinder Nagar,
Delhi

‘ s s Rppligaﬂt
(By Aduocate Shri 8.5. Charya )

Vs,

1. Commissioner of Police,
Jelhi Polices, Police HOrs.
R ¢

Ms0 Suilding, l.P.tstate,
Nzw Delhi-2

2. The Dy.Commissionur of Police,
Ist Bn.DAP,Kingsuay Camp,
New Delhi.

7, Union of India,

Ministry of Aoma Affalrs,
Govt.of India, North Block,
New Uelhi.

{Through its decrotaly )

... Respondents

{By Advacate Shri Gajindar Panidata }

™

gROELR [ORALJ

(Hon'ble Shri N.U.Krishnan, Acting Chairman )

The grievance af £hg aaxplicant is that he was ég
given an opportunity to appzar in the promotion 1ist ‘AT
held in 1932, The facts ars not dispute&, They have
been clarly stated by the respondsnis which read a§

followug s~

® 5piefly the facts of ths cass gre that
Comstable Daljit Singh{hers-in-after called
the apalicant) was snlisted as Constable
{n B.§.F., on 20,103,871 and was taken on
deputation to Delhi Police wez.f. 3.1.1386
Later on, the agplicant .asabsorbed permanenily
in Delhi Police w.2.f. 5.12.1388. The applicent




§ : D

N had requested For appzar in sromotion listk
‘ YAY t st (Exe.) held in 1232, The reguest

of the applicant was considered in this
Hdgrs. but could not bs accadsd ta, as hs
was not holding the permanent post in his
parent department and alsg had not been
completed the five years ssrvice from the
date of permanent ahsorptian, As such, the
applicant was not eligibs for to take
promation list 'A',test, because the cubt-off
date/norms prescribed in the rulss cannot
be relaxed. Accordingly concerned DCP yas
asked to inform the applic ant vide PHOQ's
endst.No.8687-34/SIP{PHR) dated 26.3.32.
The apoalicant was declared confirmed We, T,
5.12,30 vide OCP/Ist Bn,UAP,Delhi's arder
No.5473-7537/ASIP=1 Bn.DAP dated 2.7.1332.
Later on, the Commandant 42 8n BSP intimated
on 6,3,1393 that the applicant was confirmed
We,f. 1.1,1984 vide his affice order No,Estt,/
1203/82 dated 16.65.1386, 1

The applicant contention that he ls not rosnpaais £

e
ke

5
his confirmation in B.3.F. was not recordsd e2ithar in
Service Bgok or uBs not Communicated to ths Delhi ?alice
in time, If that had basn cammunicatéd’he should have been

W £y 2 yrr ™ /\0

apnear in ths test held in 1932 for inclusion of his

his name in th2 promotion list 'AY,
alse cannot be faulted Far not permitting him to apaser

in that examination becausz the anly information they had

at that time was thet he was permanently absorhed in

it

Belhi Police from 5-12-1388 and he had nat compls ted

S years service,

2. Howsver, im the respondents got Intimstlon on
5.2,1933 that the apslicant weas confirmsd wes,f. 1.1.7384

. oo e ) . § 5 ; ‘
in 83sF{i,a. parent de yar tmant) they should have known that

the =oplicant had ths necsssary length of service farbsins

considered for inclusion his name in the promotion list f4f

L
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3, Respondents state that the applicant wsuldlbak
given an opportunity to appear in th%brmmetién list 'A?
test as and when it is hald in future, They also stats:
that information about such casss like the applicant is
being collected to find out whether needful can be done,
4, We have heard the nartiss, In our uiéu the

only actiaﬁ which should have been takan by the
respondents is to hold a spacial test to cansiderp thé
case of the applicant Farrinclusicn of his name in the
promotion list 'A' prepared as a result of the examinatign
held in 1992, If trhaers are others also left out liks

the applicant, it is open to th2 respondents to include
them also for conducting such examinatien?but that should
not dalay the proeass of holding of this test because

on the basis of list nrepared in 1992 peple have baen
nromoted,

5 In the ciccumstancaes, we dispose of this 04
with a directiony to the respondsnts 1 and 2 to hold such
a supplementary test within three months from ths date of
receipt of a copy of this erdar)ta consider including the
applicant; neme in the list 'A' preparsd as result ef
holding the test in 1992 and take further conssquential

action in accordance with law. 0A is disposed of st

the admission stage.
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(Smt.Lakshmi Suaminathan)

Member (3J) Acting Chairman
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